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No. 03./5.O./2015 Date : 10.06.2015

Sub : Dircctions to bc compliecl with by th€ Vigil:rnce Cell while
clcaling with the compllirrts against thc Juclicial Officcrs.

:F * )k:B +

I-lon'ble the Clrief Justice of lnclia ru l.ris letter datecl October 3, 2014 has
issued dilections to l;e followecl by the l{on,b]e Lligh Court in the matter oi.
;omplaints against the Judicial Officers :-

It Al ,A TI.I ITI OUIIT. JODTIPUR

STANDIN G ORDER

(A) Tlre cornplrirlt nraking allegations agaillst members of theSubordinate Judiciary in tlre States shouid not be
entertained 2rl1d ro action sllould be taken thereon, un]ess it is
accompanird by a duly sworn afirdavit and veriflable material k)
substarrtiatc the ailegatiors rltade llterein.

(B)

v

If action r n such conplaint meeting the above requirernent is
deertrcd ncces:ar), illlheniicil) of rlre conrplr-nt sltould be
d|'ly ascer.aiI)ed rnd furrlrer . el,, rlrct.eorr slrould be l.rl<en
only afteL r;atisfaction ofthe cotnpetetlt authority designated by
Ilon'ble the ChielJustice ofthe FIigir Couft

(C) If the aL,i)ve requilemeuts ale not complied with, the complaint
should br, filed/lodged withoLrt tal(jng ary steps thereon.

Therefore, io order to eflectively inrplerllent tlre directions given by l-Ion,bJe
the .Cirief .lusticc ol' lnclia, in supersession of all previous oiders, iollowing
guideliues are lair; dowr to be complied by the Vigilanie Cell ofthe Lligh Court :--

(a) No actior will be taker by the Vigilance Cell on 1he complaints
received agairst ary .tLrdicixl Ofijcer until the complairt is
perused by Llon'ble the ChiefJustice and direclrons are risLrecl by
tlis Lordship.

(b) All the corrlplain(s received in the Mgilarce Cell lrom any source
will be entered in a pre-institution legister lor an inward nirurber.

(c) The directions issuecl by I{oll,ble the Chiel Justjce ro crll for the
comlnents, or seeking status reporl will flot be sufficiel1t to regrster
the corlplaint.

(d) No conrplaint will be registered Lrrless directed by l-lon,ble the
Chiel' Justice after its perusal.

(e) The entry ofthe couplaint ir the re-institlrtior register lor inward
number will not be treated as pendency ol Vigilance matter
againstthe .ludicial Officer and will 

'not b; taker into
any servlce
compulsory

consideration against the .ludicial Olficer. in
lratter including translet, ltr.omotion ancl 1br
letl[eme11t.

BY ORDF,R
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RI]GISTRAR GENERAL



No. PA/RG/B-A(I) /2015/316 Date ; 10.06.2015

Copy lbrwardecl to the lollowing l.or iu loruralion ancl necessary action :_

l. Re^grstrar 
-(Admn.)/ 

(Vigilance)/ (Class.),/ (RLrles)/ (Writs)/ (Exam.)/
O.S.D.(F&ly Regisrrar-cum-C. pC., Rajasthan' ltign ' Courr,
.lodlrpllri Bench. .tiltIur

2. Registrar -culr-r- Principal Secr.etary to fton,ble the Chiefjustice, Raj.
I'ligh Coult.

3 AU Dislrict & Sessious.ludges with a reqLrest to cir.culale anrong a1l
.luclicial Offi cers inclucling on ciejrutatioo.

4. Director, Rajasthar State.ludicial Academy, Jocihpur.
5. All Dy. Registr.rr.s, Rajasrhrrr I{ig,r Courr. JorlhpLr./ J3jp111 ggnqll,

Ja ipu r.

6. All Private Secretaries 10 llou,ble .luclges, Rajasthan Fligh Court,
Jodhpur /.laipur Bench, Jaipur..

7. A.O.J., Vigilance Cell, Rajasthan I.ligh Court, Jorihpur..
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